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counters in I awaharlaf Nehru Stadium 
and I. P. Estate Indoor Stadium.. The 
other two com anies did not offer the 
facilities. Taking into consideration the 
highest offer of royalty and other facili-
ties of MIs Pure Drinks Ltd., the special 
Organising Committee for the IX ' Asian 
Games decided to accept the offer of this 
Company. '. ,;j ~ '~:' 
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Cbe ord Club Plot 

2366. SHRI • LAKKAPP : Will th4 
Minister of WOR A D HOUSI 0 be 
pleased to tate: 

(a) whether the Chelmsford Club is 
situated on lea eho d plot of land; and 

(b) if so, details of th term and 
conditions of the lease and Government· 
reaction thereto? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WORK9 A D ROU 
ING (SHRI MOHAMMED USMA 
ARIF): (a) Yes, Sir. 

(b) The salient terms of the Ie e uro 
given in the st~tement_ enclosed. The 
terms of the lease are of a norm I natUre. 

tement 
The land measuring 4.235 acre 011 

Raisina Road was given on perpetual 
lea e to the Chelmsford Club Limited ot 
Delhi in 1928 in consideration of ' tb . 
premium of Rs . 847 /- and an annual IJ1'O-
und rent of Rs. 42 and annas 6 for start ... 
ing a club. The area was sub equently 
increfl ed to 4.347 acres in 1939 and th 
annual ground rent raised to . 60(· 
Other salient term of the lease ar a 
follow :-

(i) The les ee to pay nd di char 
all rates, taxes, charges and a se men 
during the continuation of the lease. . 

(ii) The less~e to ma4Itain the build· 
dings on the demi ed premise in 
good a tat as they were. 

(iii) The les e to u e the d mi d 
premises for club purposes only !lad 
not to m ke additions th reto without 
the approval of the 1 sor e cept what 
has been agreed as nece ary to mak! 
th preai e habitable as a ' club. 

(iv) The Ie ee not to tra fer or 
as ign the aid premises Or any part 
thereof without the prior sanction .)i 
the Ies or in w~iting. 

(v) In the event of any breach by 
the Ie ee of the terms of the lea , 
the Ie or ha a right of r entry II~ 
je t to paym nt of compensation com-
puted in terms 0 the lea e deed. 




